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ST / ORDER

PER SUSHMA CHOWLA, VP

The present appeal filed by assessee is against order of CIT(A),
Moradabad, dated 10.06.2019 relating to assessment year 2015-16 against
the order passed under section 250(6) of the Income-tax Act, 1961 (in short

‘the Act)).
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2. None appeared on behalf of the assessee, however, an application dated
26.08.2020 for withdrawal of the appeal filed by the assessee and stated that
the assessee has opted the dispute relating to the tax arrears for the
Assessment Year under consideration under “Vivad Se Vishwas Scheme,

2020,

3. The Ld. DR for the Revenue has no objection to the same.

4. In view of the above, we accept the request of the assessee for withdrawal

of the appeal.

5. However, the aforesaid is subject to a caveat that in case the dispute
relating to tax arrears for the captioned assessment year is not ultimately
resolved in terms of the afore-stated Act, the appellant (i.e. the assessee) shall
be at liberty to approach the Tribunal for reinstitution of the appeal and the
Tribunal shall consider such application appropriately as per law. The Ld. DR

for the Revenue has no objection with regard to the aforesaid caveat.

0. In the result, the appeal of the assessee is dismissed as withdrawn.

Order pronounced in the open court on 04th September, 2020.

Sd/- Sd/-
(R.K. PANDA) (SUSHMA CHOWLA)
&7 9557/ ACCOUNTANT MEMBER SuTERer / VICE PRESIDENT

et / oA Dated : 04th September, 2020
Shekhar.



3 ITA No.6641/Del/2019
Assessment Year: 2015-16

ameer it afaferfa =S q/Copy of the Order is forwarded to :

1.

gfterf / The Appellant

2. gt / The Respondent
3. AFTRT AH(ITEIT) / The CIT(A)
4. & AFFL A<k / The Pr. CIT
S. ot sfafAfr, sree ardiefta afeewor, fReeft / DR, ITAT, Delhi
6. e wee / Guard file.
FreaTgETy BY ORDER,
AT wta //True Copy//

Assistant Registrar, ITAT, Delhi



